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| CENTRAL ADMINISTRATIVE TRIBUNAL: BANGALORE BENCH
‘ ORIGINAL APPLICATION NUMBER 1095 OF 1994

FRIDAY, THIS THE 21ST DAY'OF OCTOBER,1994.

)

Mr.Justice P.K(Shfamgundar," +« Vice-Chairman,

Mr.T.V.Ramanan, - ’ . . +«+ Member(A) B

’
o

ﬂ‘.Gundu Rao, !

:8/0 M.Anantharamaiah,

Aged 53 years, Retired LSG SA, -
residing at Opp: Gopa151ngh

.Quarters, B.H.Road,

Arsikere-573 103. . ’ ve Applicant.
(By Advocate Shrl A.R. Holla) o \

-~

1. Post Master General s
S.K.Region, _ : . .
Bangalore-560 001. ' ’
2. Superintendent RIS,
'Q' Division, ‘ :
- Bangalore-560 026. .. Respondents.
(By Standing Counsel Shrl G. Shanthappa) '

ORDER

" \

Mr.Justice P.K.B3hyamsundar, Vice-Chairman:-

Admit. A retired officer who during’his tenure occupied

been called upon to pay a .sum of Rs.15, 509-05 towards penal

rent for having overstayed in, Government quarters over a perlod

tion, the department. began to take.away the dearness relief
rom his - pen51on. . He complains of wrongful actlon which is

the subJect matter of this appllcatlon. Dur;ng the course of

¢ .
the pendency of this action, the department has rlow come up

with a modified demand for recoverlng penal rent which has now

been brought down to Rs.9,820-95 from which a further deductlon

€

-a Government quarters now finds himself in deep grief ha@ing‘

during which'he_was-not'entitled to stay. The applicant moved .

the department unSucceééfully and hotwithstahaing his'protesta—

~
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2 The eubmssmn -on behalf of the apphcam: 1s &:hat t;he )

mulctmg ,of.,;penal rent at. the rate of Rs 40/— per square meter

- is :madmssible and m:hat the very basis of - treatmg ‘the apphcant -

.as unauthoriseq .occupant is also illegal.

3. ”:It' may be that the app}ican_t ie geno'.inellyfag.grieved'
by the demand of the aforesairi sum of Ré.15,509f05 or A'tl'le modi-
fied sum of ‘R.s.8,430-30 as che case may. be as he is rx'ow a pen¥
sioner. and out of his meagre penSionar).' benefits if a luﬁxpsum
deduction. were to be made it would c'ertainly. hurt him. At the
same trﬁle, no one <can deny the Government-'s ,r'-ight; co recover
Qhatever. is | jhstly due to it for services rendered to .'a-Govern—

ment servant.

4, In the circumstances we think it pr'oper to .direct the

. \applicant to make a fresh representatlon with reference to ‘the

e\
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\ tlme of hearlng to-day (and copy also was furmshed ‘to tzhe

1earned tounsel ‘for. the appllcant) , w1th1n a fortnlght fro*nf

: ‘,/thls day " On recelpt of the sa1d representatmn, the department* .

' als,

will dispose it ofI' suitably and hopefully by makmg a rea'soneu’r,

modlfled ‘demand, copy of whlch was. produced before us at the .

. Lff \ ”}
order. Till the appllcant s representatlon v1s—a-v1s the modl—-} F, t

“3,“

B Gentfqy{ ‘Admnistrotive Tribunal

‘benefits accruing to the apphcant. No order as to cos‘ts_."
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